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Ami-Sea Erosion work ID &eraJa 

792. Sbri A. K. Gopalan: Will the I Minister of Inilation and Power be 
pleased to slate: 

(a) whether Government hlv, 
undertaken to finance the anti-sea 

! erosion prograrn.JDe, in Kerala; 

(b) it so, the total amount provided 
by the Central Government for the 
implementation of Ihe scheme during 
1966-67; 

(c) the areas which are newly 
affected by Sea er.>Sion due to the 
recent cyclone in December. 1965; and 

(d) the lotal estimaloci amount 
required for the anti-sea erosion pro-
gramme in Kerala? 

Tbe Mlniater of Irrlption uti 
Power (Shrl Fakhraddln Ahmed): 
(a) It has been decided to treat tile 
anti-sea erosion programme in Kerala 
as u Centrally-sponsored scheme In 
the Fourth Plan. 

(b) An outlay of Rs. 75 lakhs h .. 
been proposed for 1966-67. 

(c) The areas affectled .by the lea 
erosion in Kerala due to the cyclone 
In Deeember, 1965, are Verltala ill 
Trlvandrum District, Chavara IIIId. 
Koilthottam in Quilon District, Thatla-
polly and Purakad in Alleppey Dis-
trict, Vypcen and Chellanam in Ema-
kulam District, Mattool. Thalai, Dhar-
madam, Chalil. Gopalpettah. Azheekal 
and Payyambalam in Oannanore Dis-
trict, QuUandy Beach, Cheriamangad, 
Tanur. Madapillv and Kallam Beach 
in Kozhikod~ District. 

(d) It has been estimated by 
the State Government Ihat on an 
average, one mile of coastal protection 
work, based on the sugp,esliOll5 made 
by the Am"ric ... experts, would In-
volvo an expenditure of Rs. 20 to 25 
lakhs. On Ihis basis the total cost 01 
prolt-cting the ent~re coastline ('xposed 
to erosion would roughly be R •. 40 tn 
50 cro ...... 

Electricity Problem ill Trlchur 

'791. Sbrl A. K, Gopalan: Will the 
Minister of Irr!catloa and. Power be 
pleased to .tate: 

(a) whether Government are aware 
that the management of tiitharam 
Mills, Trichur has agreed to lend the 
.t~"PPing up transfonner and genera-
tor to the Municipal engineerin, 
authorities, Trichur; 

(b) whether the Municipal engi-
neering authorities have asked for 
permission Of the ElectriCity Board 
far using this transformer and gene-
rator; and 

(c) if so, the Government's reacllon 
thereto? 

The MInister of Irrlrailon and. 
Power (Shrl Fakhruddln Ahmed): 
(a) The management of Sitharam Ml1I, 
Trichur, had offered to lend a 500 
KV A generating set to the Municipal 
authorities, Trichur, 

(·b) The Municipal authorities sought 
the approval 01 the Stale Government 
for utilhring this generating set for 
power generation. The Government iIII 
turn sought the technical advice of 
the Electricity Board authorities. 

(c) The Electricity Board authorities, 
att~ having studied all the technical 
and financial aspects of the soheme, 
f01.01d it Ie) be quite uneconomical and 
unsuitable and !,~nce advised the State 
Government. to decline the oI'ler. The 
Stale Government accepted this_ 
commendation. 

Tube-wells In Punjab 

194. Shrl Rem Raj: 
Shri Daljlt SinC'h: 

Will the Minister of Irricatlon ~d 
Power be pleased I" slale: 

(a) the numb"r of tubl'-"·el1. sanc-
tioned. for energisation for agricul ... 
tural PUrpo..es in Punjab in 1965-111' 
and 
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(b) the number of tube-wells 
energised up-to-date? 

The Minister of Irrlration and 
Power (Sbrl Fakbraddln Ahmed): 
(a) The State Electricity Board have 
fixed a target of enprgising 11,000 tube 
wells durin,g the year 1965-86. Infor-
mation regarding the exact number of 
tube-wells sanctioned is not available. 

(b) 7.236 connections have been 
enel'gised from 1-4-65 to 31-12-85. 

LaIId Reform. 

795. Sbrl Kolla Venkalah: 
Sbrl M. N. Swamv: 
!!Ihrl Laxml D.s: 
Sbrt A. K. Gopalan: 

Will the Minister of Planning be 
pleased to state: 

(a) whether the HiJ(h Level CDm-
mlttee pre.ldei over .by the Homp 
Minister on the implMtlentation of 
land reforms has presented its rpporl: 

(,b) if so. its main recommendations; 

(e) whether a copy of the Report 
and the decisions taken thereon will 
be laid on the T&ble; and 

(d) the time taken by the Com-
mittee for enquiry and n,port? 

Tbe MlDIIder 01 Plamalng (Sbrl 
A90ka Mebta): (a) to (d). The Com-
mittee Is lravlng dbc:uaaion. with thl! 
Chief Mirustl!rS concerned regarding 
th" dllfteultl ... etlcountered in !living 
1!I\'ect to the progl'Bmme ot land re-
form. These dlseulslons are of an 
Informal nature. 

The Committee also made a general 
review of problems of Implementation 
and made suggestions for imprmnlf 
implementation. These oul(gestlons 
were incJuded in th~ statMnent placed 
on the TAble of th .. Hou"" In reply 
to Lok Sabha StArred Question No. 113 
answered on 10th September. 19M. 

The Committee i. not required to 
make any formal -'. 
2511 (AI) LSD-3. 
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'tIlT~m-~..mlf'rr~ 
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(ifi) 'tIlT mI't'fTl[ it fim( it; 
~ ~ tf'( lI1ftlf II'r.rn' it; ~ 
~)t q;lI' 'Af;ff~ II'r.rn' ~t 'Ii t i 
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(w) w ..... ~ ~ it; flOPt 
~ \'f1rllt it; ~ 'fTl'f I'l'm' fQTi\' 

~~~~"'~~'rH? 
fWInf m-~ whit (~ ..... 

.-) ; ('Ir) ~ ~ it; sm'I'11Il 
'til' ~'T ~ '"' t-rr t I 

(w) n' If'Im: 'iii' ont ~ 
fu'~ If f",,", ~ it Ill'<!' ~ 
B''lT t I 

Sullsld.loed Industrial Rouslar Sebe_ 

797. 8hrl Dajl: Will the MiniJIter of 
Work.. HoaaIar .. d Ur .... De .... IGp-
ment be pleased to state: 

(a) h~w man)' worker. haVe been 
benefited during the Second and Third 
Plan periods d u.. to the facllitlc:s 
olrered under the Subsidised Indus-
trial Housing Scheme; 

(b) , .. hetheT the Plan allocatlnn. fOT 
the Subsidised Industrial Housing 
Scheme have been fully utilised; And 

(e) if nol, the I'C8l1Qns there"!? 

Ttle MinllIier of Work., Dousing and 
Ur ..... Development (5 ... 1 MeJar ChaDd 
Khanna): (a) Information 10 belnll 
rollecled and will be lAid on the tablA 
or the Sabhe. 

(b) and (e). ApinIt the alloCation 
()( lla. 87 __ an amount of about 




